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Mr. Speaker : Hon'ble Members, the questions hour.

Construction of Sabgzi Mandj at Bahadurgarh

. *55. Shri Nafe Singh Rathee : Will the Minister for Agﬁcuitum be
Pleased 1o state the time by which the constryction work of the Sabzi Mandi at
Bahadurgarh is likely to be completed 7 - : ' ‘
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Seﬁling up of Bus Depot in District Mohindergarh =
%65, Rao Narender Singh : Will the Minister for Transport be pléased to
state whether there is any proposal under consideration of the Government to set
up a new Big depot at Mohindergarh 7 : D
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Desilting of Batana Drain

#78, Shri Ramesh Kumar : Will the Chief Minister be pleased to state
whether the Chhapra drain and Butana distributory have been desilted during
the year 1995-96; if not, the reasons thereof togetherwith the time by which the
smid drain/distributory are likely to be desilted ?

Chief Minister (Shri Bansi Lal) © No work of desilting in Chhapra drain
was done in the financiat year 1995-96. The work of desilting of Chhapra drain
from RD 10125.25000 and RD 37000-40004) has been completed before onset
of Monsoon, 1996, The remaining work of desilting of critical reaches shall be
carried out before onset of Monsoon, 1997 ‘

The Butana disiribatory was desilted during (he year 1995-96, -
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.. Shri Bansi Lal : He fias made a wrong. statemént and fié'is ‘misleading.
the House. The Butana distributory was desilted in the vear 1995:96 ata cost of
Rs.'1.82 Jakhs and the length of Chhapra drain whichi I have told, was-cleaned in
the year 1996-97 at a cost of Rs. 4.16 lakhs.. The remaming portion will also be
desilted before the on-set of next monsoon. - S '

48, - Bhri Sat Narain Lather : Will the Minister for Financebe pleased
o state— : L SRR

" (a) " wheier it is a fact that Tand for sétting up of an Industrial Growth
Sub-Centre a¢ Julana was aciuired during the year 1990-91; and

. th) whether it is also a fact that Industrial Crowth Sub-Cenfre as referred

- 10 in part (a} above, was later on shifted to Kalka in Distt. Panchiknla;
if 50, the reasons thereof 9 ‘ '
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- Mr. Speaker : Now, the matter cotnes to am end. The Leader of the House
has given assurance that Tulana will also be incladed, :

Ottu T,alce :
. *82. Shri Bhagi Ram : Will the Chief Minister be pleased o state-
(@) whether itis a fact that the Otta Lake in district Sirsa has been flled
with sili; and
(b) iso, Wlnéthgr there is any proposal under consideration of the Gov-
erment to desilt the aforesaid Lake ? |
Chief Minister (Shri Bansi Laby:
(@) Yes, sir | ' )
(b Yes, a proposal for desilting of the lake is under consideration of the
- Government. .
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" Erabeazelement/frregularities Committed in Flood Relief Fund
%122, @Shri Jagbir Singh Malik SR
K $Shri Vinod Komar Maria | : Will the Minister for Revenue be
pleased to state— : '

~(2) whether Governient has received any. complaint in regard to the
" emberzelement/imegulatities committed in the distribution of Flood
 Relief Pund during the ‘year 1993; if so, the ‘details thereof
togetherwith the action taken thexeon; - . .
 (b) the details of the amount received from the Central Goverrament as
(Graint-in-aid or loan for providing relief to the Flood affected people
in the State during the period as referred to in paxt (a) above; and
{¢) whether the amount a3 referred to in part (b) above was fully
_ disbursed, if not, the reasons thereat 7.
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Construction of a Bus Stand at Rohtak

*109. Shri Dhir Pal Singh Will the Mmistar for Transport be pleased
10 state—

_{a) . whether there is any pmposal under cons;dﬁratmn of the Government
1o construct 2 Bus-Stand at Robtak byc-pass; and :

{b) if 50, the tine by which the mnstructmn work 01‘ tlm saud Bus Stand
s lxkely tcrbe started ? ‘
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‘Erection of Studs

~ *188, Shri Banta Ram Balrniki : Will the Chief Minister be pleased to
state- L T

" (a) whether it is a fact that hundted acres of fertile Iand of Gumthala
Rao, Sandhali, Unheri, Lal Chhapar, Sandhata, Jathiana and some
other villages of Radaur constitatency has been eroded by Yamuna
water; and

.

. '(b) if so, whether there is any proposal under con&deratmn a)f the
> Goverithenit to erréct stads on'the Yamund river m Gheck thie said
soil erosion 7 - : e
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~ Chief Minister (Shri Bansi Lal) |

(a) About 10 acres of land was eroded by Yamuna rwer dunng floods of
1996 in Radaur mnsum«mcy
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TR Creatianfﬂpgradaﬂon of Sub-Tebsils
'. *103 Shri Satvirder Singh Rania : Will the Mmmtcr fcn' revenue be

pleased to state whether there is any propoesal under consideration of the Gov-
ernment 10 create new Sub-Tehsils and m upgmde Sub—'lchsﬂs m the Stal;ﬂ, ifso,

" the namies and plams thereof 7
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Mr. Speaker -Question Hour is over.
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" Hailstorm
+89, Shri Ramji Lal: Will the Minister for Revenue be pleased (o state—
(2) the number of villages in which crops were badly damaged on

., account of storm during the period from 1- 5-96 o 30-10-96
togethﬂr,mth the extent of loss thmof and o

o Cb) Wheihér atly compensation b been paid to the afmm f“’mm’ J
80, the details thereof 7
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Revenue Minister (She Suraj Pal Singh) :
(a) A statement 15 lard on the table of the Honze, -
e (b) C@mpensauon l‘.() the affe::tad farmﬂrs is bemg pa,]d

STATEMENT

(@) Statement showing damage to crops by Hailstor during thé period

from 1-5-96 (o 30-10-1996,

St Name of District . - No.of . Area _ Percentage
No. villages. - dffected | of
. L damage
. {In acres)
1. Ambals 5 507 Less than 25%
2. Sirsa [ o ioe
3. Yamueanagar 1% 764 More than 25%

- 43 - 1434

L

. Upgradation M’ Goyt, Primary S-::Bm], Ma'y'naf )

*175. Shri Balwant Singh ¢
tostae—

{2

-Will the Minigler for Iﬁducalion be pleased

whether there is any proposal ynder consideration of the Govern-
ment o upgrade Government Primary Schoo, Mayna in Rohtak
District; and

(b} if 50, the time by which the said school is likely to be upgraded 7

Tover 5t (o errr e -

(=) < =2 .

(@) IR “®" % v wor & 7 s g

Mines and Minerals

~*140. Shri Randeep Singh Surjewala : Will the Minister for Finance be
pleased 10 state— . :

(a) the districtwise details of Mines and Minerals found in the State;

(b) the details of the present policy for the excavation of the Mines and
Minerals in the State; and
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[Shri Randeep Singh Surjewala] -

(c) whether there is any proposal under consideration of the
Goverrmment to pationalise the Mines and Minerals by abolishing
private leasing system in the State: if 50, the steps taken or proposed
to be taken in this regard 7 '

ﬁﬁ@(ﬂ“&ﬁﬁﬁsmm): |
() e AgeeE % ¢ SR ¥

(@) 3 w3 Frepran 3 R aw w2k wee ey ol § wfs wg i

fore e 2, B, Wy oty e g e F1 %% g S § R e
%lmﬂw%mww@%ﬁmwﬁﬁmﬁmww :
% Frardir § 1 g o wvew % T 3 e el o Pl e
i G e T A o

(1) = a3 e T

W”mﬂ
7% fordr 2 e e we R
fomm s afe  mgEeel wg ebel oo wRe
Fog® BWIH  HIHH ' :
S 37 e, FA, T4, 8 W
Ty, @ Tl
R 4 1 57 gy, e, Fm, yERa
geere, ez, 280 o Pl
BT 32 333 7 Rafore T, wian Fed
' : ' {3 vy gl 3} amEm
T e, oS |,
Wi Ty, HHT
A 64 77 36 Pt Rredl, FeTRE,
‘ - yadw, R ¥, e
e, af, TR T,
T, TWE T, B,
et - - drg g & Rl



e 45 % ondbr mew iﬁr T ey il we % R s {4119

tr

afters Y, 441 o fry
ST

S s e

T R AR e,
oz, e s,
AR, e, wfta Yy,
iz, Bz @y

Y T 90N, SR e,

W R B
AR 2 o Frd
e B, 9, e

s, £ o Py

EEE W, 8 9 gy,
STy
T, T, 5{3’ &1

6 8 R SR & B T it A wd A a ad e R o6 @

e - - -
T - B 3 g
HEEE - - 11
G i 12 .79
EEC i 3 SR A 1))
o - L 2 dm
e s 3 16
e - - )
e - . 3 WM
WRITR - T T

T o 312
W 07 F o o ¥y

Setting up of 132 KV Sub-Station at Piphi
*168. Shri Ashok Kumar : Will the Chief Minister be pleased to state—

(#) whether there is any proposal under consideration of the Govern-
ment to set up new 132 KV Sub-station 1o the State during the vear

1996.97.

(b} whether any new 132KV Sub-station
is proposed to be set up; and

{c} if 50, the time by which the said Sab-
ahove, is likely to be set up ?

at Pipli in district Kurukshetza

station as referrad (o in part {b)
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Récrnitment of H.C.5./Allied Services

151, Shii Aftar Singh Saini : Will the Chief Minister be pleased to
state whether any irregularitics in the recrvitment of H.C.5./Alked Services in
“ the State during the period from June, 1991 to April, 1096, have come to the
notice of the Governtaent; if so, the details thereof togetherwith the action taken
in this regard 7 ' '
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Constraction of LT.L Kalanaar .

+165. Shrimati Kartar Devi : Will the Minister for Finance be pleased
to state the time by which the construction work of LTI, Kalanaur is likely to be
started/comphetod ? o = :
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Construction of a Stadiwm at Sopepat

¥169. Shi. ey Raj Diwan ¢ Will the Minister for Agriculture be pleased
to state— ' ‘ '
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{2) whether there is any proposal inder copsideration of the Govt. to

- consiruct a stadium with alf modesn amenities at Sonepat; and

(b} if so, the time by which the aforesaid proposal is Likely to be

. mmaieriafised 7 e
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. + 8YL Canal o ‘

*#99. Shri Sifi Krishan Hooda : Will the Chief Mitiistof be pleased to
state the details of the steps taken by the present Government for the construction/ -
completion of SYL Canal ? - o .
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Repair/Replacement of pumps of J.L.N. and Mohiﬁde'rgmrh Lift Canals
*4. Capt. Ajay Singh Yadav : Will the Chief Minister be pleased to
(@) whether it is-a fact that the pumps of J.L.N. Lift Canal and

‘Mohindergarh Lift Canal are uot pumping out the water as per their
original capacity and require immediate repaiv/replacement; and
(b) if so, the time by which the pumps as referred to above, are likely to
be repaired/replaced 7 ' '
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I}lentriclty Conmections to Tubewells
*17'.”Shri Ram Pal Majra Will the Chief Minister be pleased to state-

() ‘the districtwise nuriber of applications for tubewell connections if
anty, lying pending in the State at present togetherwith the time since
‘ ,when these are lying pending; and

by the timie by which the aforesaid connections are J.xl:f.:l},rtc:rbe.Jmle;:atmaxi‘7
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Upgradation of Government Middle School, Dadiana

 *35. Shri Krishan lal : Will the Minister for Education be pleased to
state whether there is any proposal uynder bonsiﬂeraﬁon of the Government to
upgrade the Govt, Middle School, Dadtana, District Karnal; if so, the time by
which the said school is likély to be upgraded 7 B
" v s (o o Ry o)« e o P it SR SO A B e v
B

ST 791 T4 e
Completion of Roads

8. Bhri Kailash Chander Sharma : Will the .‘Minismr‘ for Development '

and Panchayats be pleased (o state the time by which the construction work of
the following roads of Mahendergarh District are hikely to be completed :-

L. Aasrawas © Budwal via Dhani Sagawali;
Niyamatpur Morand to Raimalikp'uf;
Nagal dargu to Mosnota;
Dhani Sainia Thaowas to Eajasthan Border;
Cranwari Jat ko Kareli;
Dantal to Rajasthin Border; and

7. Gahali 16 Meheampur 9 S

R s v ) (o ) - 5 e P e . 1097-98 % qr

& &Y durw ¥y :

O b s W

G

Nawalpur Dis‘tl‘-ibuta‘l"}” | »

9. Shri Kaflash Chander Sharma : Will the Chiof Miister be pleased .

to State whether it is a faet that the water of Nawalpur distributary of

Mahendragach District does not teach upto the tail of the following villages -

1. Sirohi 2. Mobanpur 3. Brahminwas Kheta, 4. Banihari, 5, Nayah, 6. Thanwas,
7. Nagal Soda, 8, Aastawas, 9. Niyamatpur, 10, Motimd, 11, Gothii, ‘12, Nagal
Nunia, 13. Amarpur, 14. Boodwal, 19, Rai Malikpur etc; and . S

() if 50, the reasons thereof togetherwith the steps taken or propased o
be taken to provide the water upto the tail of the above said villages 7

qepid (4 36t @)
() =&



(s ' Rty Rt wo [21 L, 1996

[ 4 @]
(@) &mww%ﬁﬁmﬁ%%l Wﬂl’%ﬁ?ﬂﬂgzﬂw‘
it iy ol 7 Rewh w8 B 3 v ot 1996 % 4R, 5T 99 W
ﬁﬁﬁﬁﬁ%%ﬁmmwaﬂéﬁms?mﬁﬁﬁ&w& |
¥ for e o e O 51 R O R wwﬁraﬂ&mﬁrﬁaﬂr{
- i ord wgEy Wl

Construction of Bridges

10. Shri Railash Chander Sharm Wﬂj th@ Chief Minister be pleased
0 state— ‘

{a) whether there is any proposal under consideration of the Govi. ©
construct the bridges on the Canals at Villagcs Amarpur, Boodwal
. and Thanwas; and

(b) if so, the time by which the aforesaid bridges are fikely 1o be
constrocted ?
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Vacant Posts of “Feachers

11. ShriKailash Chander Sharma : Will the Mimister for Education be
pleased to state the subjectwise mmnber of posts of wachers, if any, lying vacant
in the schobls in the State at present togetherwith Lhe time by which the sald
mcam pasts are hkely tobe filled up ?
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Opening of Veterinary College

16. Shri Krishan Pal Gujjar ¢ Will the Minister for Revenue be pleased
to state whether there is any proposal under consideration of the Government ©©
open a Veserinary College in District Faridabad ?

T A (S geerer BiE) ¢ o w0

Setting up of 20 Beded Hospital

17. Shri Krishan Pal Gujjar : Will the Minister for Health be pleased to
state whether there is any proposal under consideration of the Government to s¢t
up 20 to 50 beded Hospital in the rural area of Faridabad District ?

w5 (Sio w4 Tl : = T !

Providing of Drinking Water to Faridabad City

18. Shri Krishan Pal Gujjar Wﬂl the Minister for Public Heatth be
pleased to state-—

(a) whether there is any proposal under consideration of the Govt. to
provide drinking water to Faridabad city from Yamuna river under
the r:a:l.ny—wcll scheme; and

(b) if so, the time by which the xaldpmposai is likely mhamatenahzed ?
ﬁmmqawmaqﬁ(&?c SR
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(=) mm%wm%ﬁmwmmmﬁﬁﬁmm
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Laying of Sewerage System

19, Shri Krishan Pal Gujjar : Will the Minister for Health be pleased to

state whether there is any proposal under consideration of the Government 1o

lay sewerage systemn for the disposal of waste water of the villages falling in the.

boundary of Faridabad Municipal Corporation; if 50, the time by which the
above said proposal is likely to be materialised 7
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i et v + oo v, 15, 3 R T oA B R o A
REeS B AfeEES ¥ Fad B o v ¥ with the concurrence of the-
nister copcerned. That s in the Rule.

28

01 9ed 3y 3B¥ 1 1 am quoting Rule 171 of the Rules of Procedure and
Conduct of Business in the Haryana Legistative Assembly. It is mentioned—
471, ‘A meémber otbier than a Mimister who wishes to move resolution
shall give not less than Gfteen clear days potice of his fntention and
shall submit, together with the notice, the text of the resolution which
he wishes (o move; '
" provided that the Speaker, with thé consent of the Minister to whose
departmeat the resolution relates, may allow it to be entered on the
‘ Tist of business with shorer notice than fifieen days."
It is provided in the Rules.
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the Parliamentary Affairs Minister moved a motion and that hiis been passed. 55
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. M, Speaker : Now the Excise & Taxation Miﬁister will intfodilca the
Punjab Excise (Haryana Amendment) Bill, 1996 He will also move the motion
for its consideration. ' : | o
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~ Mr. Speaker ; Motion moved-

That the Punjab Excise (Haryana Amendment) B1Il be taken-into
consideration at once.
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.~ Shri Ram Bilas Sharmsa : When the Assembly dissolves, the pending

business antomatically 1apses. o . o
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Mr Spaker Question js—

That the Punjab. Excise (Haryana Amendmem) Biti be takcn into
consideration at onge,

- The motion was carried.
Mr. Speaker : Now the House will consider the Bill Clause’ by Clause.
Clanse 2
. M Spmker Quc\mcm is- ‘
: 'That Clame: 2 starwd part of fire Bill.
Th.g motion was carried.
: . '. . Clausaﬁ
Mr. Speaker : Question is-
That Clanse 3 'stand part of the Bill,
o ‘The motion was carried.
. | _ Clause 4
- MnSpmker Que;;}ipﬁ is- '
That Clavse 4 stand part of the Bill. -
The motion was carried.
‘ 3 . Clanse 5
M. Speakér-: Question is-
That Clause 5 stand part of the Bill.
" The motion was cartied. - .
- o C . Clavse 6
" Mr. Speakef : Question jg< -
That Clanse 6 stand piatt of the Bil),
The motion was carried.
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- Clause 7
M. Speaker : Question is-
“That Clause 7 stand part of the Bill
The motion was carried.

et 104 o1 Fierert o e @ 1 & e @ R
(At this stage the members of the Samats Party rose to speak and
there was 4 great noise in the House) ‘ ‘

Shri Om Parkash Chantala : Speaker, Sif........ ..(Neise & Interrputions).

M Speaker : Ch. Om Parkash Chautala, Kindly resume your seat.(Noise
& Intepcuptions) : : :

" %hri Dhir Pal Singh : Mr. Speaker, Sir..... ;....(Noise & Interruptions).

Mr, Speaker : I request you all to please take your seats. (Noise &
Tntermuptions)

Shri Om Parkash Chautala ; Speaker, Sir.......(Noise & Intermptions). |
Mr. Speaker : Chautala Sahab, please take your seat. I warn you.

(At this stage, all the members from the Samata Party rose in thelr seats
and started shouting stogans and threw bundles of papers towards the Chair)

M. Speaker : I warn you, Kindly take your seats. { Noise & Inerruptions}
(The Samata Party Members continued shovting slogans)

Development and Panchayats Minister (Shri Jaga:h Nath) :5ir, 1 beg io
Cpove—

That Rule 104 of the Rules of Procedure and Conduct of Business in the
House be suspended in its application to the shotion regarding
suspension of Sbri Om Parkash Chantala, MIL.A.

Mr, Speaker : Motion moved—

That Rule 104 of the Rules of Procedure and Conduct of Business in the
House be suspended in its application to the motion regarding
suspension of Shri Om Parkash Chaurala, M LA,

M. Speaker : Question is—

That Rule 104 of the Rules of Procedure and Conduct of Business n the
House be saspended in its application to. the motion regarding
suspension of Shri O Parkash Chawtala, ML.A. -

The motion was carried.
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(At this stage also all the me:;;bers of the Samata Party remained shout-
ing slogans in the House and kept standing in their seats and there was a din in
the House.) e ' '

Mr. Speaker : Mr. Chatutals, I warn you. (Noise & Interruptions). Now I

request the Development and Panchayats Minister to move the motion for the .

- suspensation of Shrt Orn. Parkash Chautala, ML A.

Development and Panchayats Minister (Stri Jagan Nath) - Sir, I beg to
move— : Co P '

"Fhat Shei Om Parkash Chantala, M.L.A. be suspended from the service
of the House for the remainder of the Session-for s misconduct,
most irresponsible. bebhaviour, unbecoming of the member of this

. angust House and his grossly disorderly conduct in the House.

Mr Speaker + Motion moved— o .
~ That Shri Om Parkash Chaatala, M.L.A. be suspended from the service
... of the House for the remainder of the Session for his misconduct.
most irresponsible bebavious, unbecoming of the. member of this
| august House and his grossly dissederly conduct in the Houge,
"M Speaker : Question isw - '

. That Shri Om Parkash Chautala, M.L A, be suspended from the seryice

of the House for the remainder of the Session for his miscondyct,
most irresponsible behaviour, unbecoining of the membar of this
august House and his grossly disorderly conduct in the HMouse.

- The motion was carried

(AL this stage the Speaker repeatediy requested Shri Om Parkash Chantala,

to withdraw from the House. There was grave disorder in the House and Shri
Om Parkash Chavtala $id not withdraw from the House.) '

M. Speaker ; I adjown the House for 15 minutes.
{The Sabha then adjourned at 11.04 a.m. and te-asseribled 4t 11.19 am.)
(At this stage Shri Om Parkash Chautala was present in tﬁe Hﬂusc) |
o€ S0 S S s e e P B e 35 R 3 e 3

he should leave the House, Mdiion suspending Shri Om Parkash Chautala has
been carried. Therefore, he should withdraw froin the House, o
o SA e e ;v e, vk kA ke |
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R R Rk e g T pe— &) A A da ¥
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Mr. Speaker : Dhirpal ji, please take your seat. Motion regarding
suspension of Shri Om Parkash Chautala bas already been carried and he should
withdraw from the House first.
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M. Speaker : T would request the Members to please Hsten to the
Bducation Minister. '

.' aﬁwﬁmaﬁﬁmm%ﬁﬁrmmaﬂmaﬂi (Faet) % T
oy g e T e Y, A m_%,mmm‘,m%swwrmwma
et Y B e o T T R A, T 36 B 7 97 B e
ﬁﬁﬁ@mﬁmaﬁ#ﬁmﬁﬁﬁ%méﬁmﬂ%&mwiwm T B
g 4 ] 21| e, o @ A 3 R e e
W-ﬂaﬁtﬁ?ﬁﬁs‘-‘mﬁﬁﬂmmm%mmﬁﬁwﬁﬁﬂmﬁﬁw
By o s o o vy SR R 68 W 3 T Tt v ¥ iy vy
et e 3 2 3 A oiiReRE-S 1 o Y T o SR AR TR
o e e | R e o iRt 3 i TEt AR T &t 5 Every pending



Yo B W , {937

thing dissolves with the dissolution of the Assembly. It is an established Iaw.
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" Mr. Speaker : Mt ‘Om Parkssh Chavtala has bum suspemded
(Interruptions). o T & sl S S 3 S B &)X 2R Ty § T e
ArgA 35 2 el ¥ 1 Now you cannot speak about Shri Om Parkash Chautala. He
has been suspended. (Thumping). #r5d & e R ¥, Breds dea ol L
mﬂrw%mwzﬁﬁwwaﬁ%l #, mwaﬁrwiﬁr%@@m
A FF @ 31 He has been suspended and he. will have to leave the House. 1
Y s T A e?mm?mm#r%m&m%ﬁﬁwﬁm%wﬁ
el (a?rrqamw:m) e gmrra?r oy i | () o i T AR (4.
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R e %mfﬁ#&aﬁ‘m%wﬁaﬁmﬁmw%ﬁﬁwe%w
@ o] | (80} Shri Om Parkash Chautala should withdraw from: the House as be
has been suspended. (Noise)
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he should withdraw frofn the Honse, .
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. M Speaker Mr. Ramesh Kumar, you cannot speak llke th:s Ireque-:t
Shri Om Parkash Chautala to withdraw from the House, S

= W g ﬁwmmwm%%aml (aﬁr)
.gﬂaﬂqmm ::c*se****m(gm-)

Mr Speaker Mr Ramesh Kumar, ynu are you am nobody to say llke
this. Stiri Om Parkash (“hautala i und@r suspemmn nothmg smd by hl‘IIL shonld
be recorded.
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should withdraw. from the Homse.

moﬁawaﬂ@m M%ﬁmﬁﬁm%ﬁamsﬂﬁmwﬁaaaﬁ}
(i)

off ariper @ ﬁrmﬁwwmmmrm%ﬁgmﬁmw% wa%«‘rhesnuum
withdraw from the House. -

Shri Birender Singh : You are nght S:r He shcuili ﬁrst w1mdraw fromi
the House. .

* Not recorded as ordered by the Chazr
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Dr. Virander Pal Ahlawat M. Speake.r, Sir, he should nmbe suspencled
in a democtatic system. When we are following that system. '
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M. Speaker : Nothing to be recorded without my permission: ﬁ?i TR
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(The ‘?.dblm then aﬂjcmmedatll 40 a.m. cmdn’: assembied at 12 10pm)

(At this stagé also Shri Om Parkash Chavitala was present in the Foose.)

 Mr. Speaker : 1 again request Mr. Om Parkash Chaotala to withdraw
from the House honourably.

oy fvear e mm&rﬁa‘a ﬁ@ﬁw%ﬁmmﬁ‘rmﬁ%wamm@(ﬁﬂ
TH 4R

Mr. Speaker : No, mmmm%ﬁr(mﬁwm\r)

oy i we FirE - Nt T, O TS o wafe o wa ¥ (f&‘:er'r)

(78 Wy % TR SFFR W e SN % g B 8 )

sl e < Tl ST sroerr B2 o &S o &G T g (fast) e A
i, mﬁmﬁ%ﬁzwﬁél(ﬁa)ﬁ%m@rmﬁm%&ﬁm% S < I B
A A ¥ Ran & ()

oAt s, W ¢ oiRT WE, ﬁwwasmmmg(mﬂaa?ﬁ)

" M. speaker : Bhajan Lal Ji, it is very bad that you are standing.
(Taterraptions) | request $h. Om Parkash Chantala to leave the House, .
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Mr. Speaker : I will now Lake: up the busmess t1xed for today
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Mr, Speaker : Now, we will take up the business of the House.
(Interrupuons)
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. CLAUSE 8t0 16
Mr. Speaker ; Question is-
That Clauses & to 16 stand part of thé Bill. -
The motion was cartied.
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Clause 1
Mr, Speaker 1 Qu'estion is- o
The Clause 1 stand part of the Bill,
The motion was carried.

o . . Enacting Formula
Mr :Speakér t Question is- _ s ,
That Enacting Formula be the Enacting Formaula of the
Bill. , ‘
| The motion was carried, .
|  fige

Mr. Speaker : Question is- ‘

That Title be the Title of the Bill
) The motion was carried | ST
M Speaker : Now the Minister will move that thc‘BiIl.b'e'passed; :
Cooperation & Labour Minister (Shri Ganeghi Lal) : Sir, I beg to move-
That the Bill be passed.
M Speaker : Motion moved.
Lo That the Bill be _ﬁassed. L

T A e & Ty TR A S R, W () B
S Tl & S B o e ey o sy o e ) T A e Ry
T T, A A | (sﬁr)ﬁ‘wwa%qas@awﬁmw%aﬁ'wwﬁégmﬁﬁw
A R e & B i & g o ) ae Ay (i o ) s R
e A |

5

Mdw s < e . . . L0,
‘ T Ty ks C % s a:e
I Vg ' # "
L ¥ # * * T e
o * # * #* e "

ot ver : i o A oy 43 L

(At this stage all the tnembers of the Samta Party started speaking without
the permission of the Speaker and raised slogans. The Speskers répeatedly
Tequested the members of this party to resumne their seats and even warned Shri
Dhir Pal Singh two times 1o resume his seat, But all the members of the Samta
Farty continued raising slogans and even threw papers in the air))
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Frr 104 7 Fiera e 5a4 2 & aeedl an P

‘ Developmént and Panchayats Minister (Shﬁ Jzigém Nath) : Six, I beg to
MOVE—

That Rule 104 of the Eules of Procedure and Conduct of Business in the
House be suspended in its application to the motion regarding suspension of
Saryshri Dhyi Pat Singh, Ramesh Kumar, Balbir Singh, Krishan Lal and Virender
PPal Ablawat, M.L.As. I

Mr. Speaker : motion moved--

That Rule 104 of the Rules of Procedure and Conduct of Business in the
House be suspended in its application 10 the motion regarding suspension of
Sarvshri Dhri Pal Singh, Ramesh Kumar, Balbir Singh, Krishan Lal and Virender
Pal Ahalwat, ML As. o

Mr, Speaker : Question is—

That Rule 104 of the Rules of Procedure and Conduct of Business tn the
House be suspended in its application to e motion regarding suspension of
Sarvshr Dhei Pal Singh, Ramesh Kymar, Balbir Singh, Krishan Lal and Virender
Pal Analwat, M.L.As,

The maotion was carried

(At this stage all the members from the Samta Party continued raising
slogans and throwing papers towards the Chair.) (Noise & Interuptions).

- Mr. Speaker : Now I would request the Development and Panchayals
13.00 % | Minister to move the motion regarding the suspension of these members,

Development & Panchayts Minister (Shri Jagan Nath) : Sir, [ beg o
move— : : L

That Sarvshri Dhir Pat Singh, Ramesh Kumar, Balbir Singd; Krishan 1.al
and Virender Pal Ahlawat, M.L.As. be suspended from the service of the
House for the remainder of the Session for their misconduct, most
irresponsible behaviour, imbecoming of the members of this avgust House
and their grossly disorderly conduct i the House.

Mr. Speaker : Motion moved—

That Sarvshei Dhir Pal Singh, Ramesh Kumar, Balbir Singh, Krighan Lal
and Virender Pai Ahlawat, M.L.As. be suspended from the service of the
House for the remainder of the Session for their misconduct, most
irmesponsible behaviour, unbecoruing of the members of this august House
and their grossly disorderly conduct in the House.

M. Speaker : Question is— ' o

. That Sarvshi Dhir e Singh, Ramesh Kumar, Balbir Singh, Krishan Lal
and Vizender Pal Ablawat, M.L.As. be suspended from the service of the
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I—Iousa for the, remamder 01‘ the Saqsmn for their mmccmduct TOSL

-, inresponsible behaviour, -unbecoming of the members of thig august Howse
and their grossly disorderly conduct in the House.

The momm was carried.

M. &peaker “Now" Irequf:v,t Sarvshri Dhir Pat Sitigh, Ramesh Kumar
Bilbir Singh, Krishian T al dnd Virender Pat Ahlawat, M 1.As. 1o leave Lhe House
hcmourably (Nmse & Imerruptmns) ;

(The members of the Samata Party mnnnuui speakmcr without pt:mus‘;mn
of the Speaker and they also continyed raising slogans. )
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Mr. Speaker : Question is—
That the Bill be passed. ,
The motion was cdrried .

(At this stage all the mambers of the Samta Paxty, Present in thc House,
commued speaking without permission of the Speaker and raising slogans. There

was a great noise in the House and some of thc, members éven came towards the
wetl of the House.)
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move-
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Fra 104 o0 Fiera ol 9ad o S & qoell w e
Development & Panchayats Minister (Shri Jagan Nath) : 8ir, I beg to

That Rule 104 of the Rules of Procedure and Conduct of Business in the
House be suspended in its application to the motion regarding BUSPENSION
of Savrshri Banta Rara, Jaswinder Singh, Suraj Mal, Ram Pal Kundu,
Ram Pil Majra, Mani Ram, Nafe Singh Rathee, Nafe Singh. Jundia,

_ Balwant Singh, Risal Singh, Bhagi Ram, Ashok Kumar and Ramit Lal,

M.I. As.
Mr. Speaker : Motion moved—

That Rule 104 of the Rules of Procedure and Conduct of Business in the
House be suspended in its application to the motion regarding suspension
of Savishri Banta Ram, Jaswinder Singh, Snraj Mal, Ram Pal Kundu.
Ram Pal Majra, Mani Ram, Nafe Singh Rathee, Nafe Singh Jondla,
Balwant Singh, Risal Simgh, Bhagi Ram, Ashok Kumar and Ramji Lat,
M.I..As. no g

“Mr, Speaker : Question is—

That Rule 104 of the Rules of Procedure and Conduct of Business in the
House be suspended in its application to the motion regarding suspension
of Savrshri Banta Ram, Jaswinder Singh, Suraj Mal, Ram Pal Kundu,
Ram Pal Majra, Mani Ram, Nafe Singh Rathes, Nafe Singh Jendia,
Balwant Singh, Risal Singh, Bhagi Ram, Ashok Kumnar and Rarmii Lal,
M.L.As.

The motion was carried,

(AL this stage all the members of the Samta Party remained Stahding in

the House and continued shouting slogans).

M. Speaker : T warn you. (Noise & Intermptions).
Now I request the Development and Panchayats Minisier (o move the

motion for the suspension of Sarvshri Banta Ram, Jaswinder Singh, Suraj Mal,
Ram Phal Kundu, Ram Pal Majra, mani Ram, Nafe Singh Rathee, Nafe Singh
Jundla, Balwant Singh, Risal Singh, Bhagi Ram, Ashok Rumar and Ramji Lal,
M.L.As,

Development & Panchayats Minister (Shri Jagan Nath) © 5ir, I beg to

IOV

That Sarvshrt Banta Ram, Jaswinder Singh, Suraj Mal, Ram Phal Kundu,
Ram Pal Majta, Mani Ram, Nafe Singh Rathee, Nafe Singh Tondia,

‘Balwant Singh, Risal Singh, Bhagi Ram, Ashok Kumar and Ramji Lal,
M.L.As be suspended from the service of the House for the rexmainder of

the. session, for their misconduct, most trresponsible bebaviour,
ynbecoming of the members, of this august House and their grossly
disorderly conduct in the House. e

[
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Mr. Speaker : Motion moved—

That Sarvshri Banta Ram, Jaswinder Singh, Suraj Mal, Ram Phal Kundu,
Ram Pai Majra, Mani Ram, Nafe Singh Rathee, Nafe Singh Jundla,
Balwant Singh, Risal Singh, Bhagi Ramn, Ashok Kumar and Ramii Lal,
M.L.As be suspended from the service of the House for the remainder of
the session for their misconduct, most irresponsible behaviour,
wibecoming of the members of this august House and their grossly
disorderly conduct in the Honse.

Mr. Speaker : Question is— .

That Sarvshri Banta Ram, Jaswinder Singh, Suraj Mal, Ram Phal Kundu,
Ram Pal Majra, Mani Ram, Nafe Singh Rathee, Nafe Singh Jundla,
Balwant Singh, Risal Singh, Bhagi Ram, Ashok Kumar and Ramiji Lal,

M.L.As be suspended from the sexvice of the House for the rematoder of

the session for their misconduct, most irresponsible bebaviour,
unbecomning of the mermbers of this august House and their grossly
disorderly comduct in the House. '

The motion was carvied.

(At this stage the suspended members while raising slogans withdrew

from the House)
faear (grew)
() & R (it sWele) B 1996

Mr. Speaker : Now, the Revenue Minister will introduce the registration
(Haryana Amendment) Bill, 1996. He will also move the motion for its
vonsideration.

Revenue Minister (Shri Suraj Pal Singh) : Sir, I beg'm' introduce the
Registration (Haryana Amendment) Bill, 1996

Sir, T also mowe

That the Registration (Haryana Amendnmnt) Bill be tdken into
consideration at once.

Mr. Spenkﬂr + Motiom moved—

That the Registration (Haryana Amendment) Bill be taken into
consideration at once.

Mk, Speaker : Qumucm 15—

That the chutrauon (Haryana Amend'mcm) Bﬂl be: takf:n into
consideration at once.

The motion was carried,
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Mr. Speaker + Now the House will mﬂ‘-‘adﬂl‘ the Bill clausc by clause,
' Clause 2
Mr. Speaker Quamon i

" That Clause 2 stand part of the Bill.

The motion was carried. .,
Clause 3
Mr. Speaker : Question is—

That Clause 3 stand part of the Bl

The Moton Wos- cameci
Clause 4

. Mr. Speaker Quemcm is—

That Clanse 4 stand part of the Bill,

The motion was carried.

) ‘Clavse 1
M. Spéaker H Question is—
That Clause 1 stand pari of the Bill

The motion was carried.

Enacting Formula

Mr. Speaker Question is— ‘
Ihat Euacung Tormula be the Enacung toﬂnula uf the Bill

The motion was carried.

Title

M. Speaker ¢ Question is- |
That Title be the Title of the Bil,

The motion was carried.
Mir. Speaker : Now the Revenue Minister will move- -
That the Bill be passed. R
Revenue Mimister (Shri Suraj Pal Smgh) Su’, I beg 10 THOVE -~
That the Bill be passed.
Mr. Speaker : Motion moved—

“That the Bill be passed.
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Wir, Speaker : Question is—
" That the Bill be passed.
| | The motion was carried.

™r. Spééxkér ?._.Is it the sense of the House that the tme of the sitting be
extended by one Hour. ' ‘
Voices : Yo8. :
My, Speaker : The time of the sitting is extended by one hout. -
() & 2 e U YRR o o ORat (aigiz)
o R, 1996

 Mr. Speaker : Now, the Town and Country Pianning Minister will intro-
.. dnee the Haryana Devejopment and Regulation of Urhan Areas (Amendment)
Biil, 1996. He will also move the motion for its consideration. :

e s G it T ) £ o e, 5 eRam Yol B P e
Faft () s, 1996 WIR Hed ¢ % vz <y e e & o ERam
%aﬁ:mmmﬁﬁaw(ﬁaﬁ%ﬁ%wwwmmi

Mr., Speaker : Motion moved—

That the Haryana Development and Regulation of Urban Areas (Amend-
‘ ment) Bill be taken into consideration at once. ‘

Mr. Speaker : Question 15—

That the Haryana Development and Regulatioﬁ‘mf Urban Areas
{Amendmoent) Bill be taken into consideration at Once.
The motion was carried. ‘
My, Speaker : Now, the House will consider the Bill clause by clause.




‘ Mr ‘;peaker Questzcm i
‘That Clause 4 stand part of the Bilt,

Mr Speaker Quesncm I8
- That Clause 3 stand part of the Bﬂl

’ Mr Speaker ; Quesuon is—
That Clause 1 stand part of the Bill.

R )53

Clause 2
Mr Speaker Question jg.

That Clausc 2 stand part of the Bill,

The motion was mrrwd. L
Clanse 3

The motion was carned R
Clause 4 '

The motion was cam‘éd.

Clause ¥

The motion was carried. ~
Imachng Formula ‘ |

. Mr Speaker Question igm—

- - Thar Enacting Fortnula be the anacung Fommla uf um Bﬂl

M Speaker + Qiestionis—

The motion was carried, -
" Title

That Tlﬂe be the Title of the Bill

The motion was camed

Mr Speaker Ncaw, the Town and caunu}' PIannmg Mmlstm“ wﬂI move

Lhai'the Bill be pasa.eci

.”\ﬁ“[til

ﬁ"ﬁﬁf@aﬁr&f%wm) «ﬂw&rn@m ﬁwmgfﬁ:mﬁw%m

Mr Speaker Mmmn moved—w

© That the Bill be passed,

M. Speaker : Question js—
That the 133111 be paswd

The motion was carrred o



()54 o Ry Ay [21 AT, 1996

(i) f o rggee Trsa U wdwe ot AR ot seTies
| feaiie (eftamm Sfpe offsie s AfvRem) R, 1996
Mr. Speaker : Now, the Town and Country Planning Minister will
introduce the Punjab Scheduled Roads and Controlled Asea Restriction of

unregulated Development (Haryana Second Amendment and Validation) Bill,
1996, He will also move the motion for its consideration.
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ﬁmmﬁéw(aﬁmm%ﬁaﬁaﬁaﬁwﬁ%mw)ﬁﬁwmg&rﬁwﬁwml

M. Speaker : Motion moved-

That the Punjab Scheduled Roads and Controlled Area Restriction of

Unregilated Develtopment (Haryana Second Amendment and Validation)

Bill, be tzken into consideration at once.
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Mz, Deputy Speaker : Question is—

That the Punjab Scheduled Roads and Controlied Area Restriction of
Unregulated Development (Haryana Second Amendment and Vali-
dation) Bill, be taken into consideration at once.

The motion was carried.

Mr. Deputy Speaker : Now the House will consider the Bill clanse by
clause. ‘ : ‘

Clanse 2
' Mr Deputy Speaker : Question is—
That Clanse 2 stand part of the Bilt.
The motion was carried.
Clause 3
. Mr. Deputy Speaker : Question jgum
That Clause 3 stand part of the Bill.
The motion was carried,
Clause 4
Mr. Deputy Speaker ;: Question is-—
That Claise 4 stand part of the Bill.
The motion was carried.
B Clauze 5
M. Deputy Speaker : Question is-
That Clause § stand part of the Bill,
- The motion was carried.
Clause 6
Mr. Deputy Speaker : Question is—
That Clause 6 stand part of the Bill.
' The motion was carried.
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Clausg 1
Mr. I)épﬁty Speaker : Question i
' That Clapse 1 stand part of the Bill.
o . The motion was carried. -
Enacting Formula
‘M. Deputy Speaker ;- Question is-—
That Enacting formula be the Enacting Fc}rmuld of the Bill.
| The motion was carried.
: ‘ Title '
""Mﬁr Deputy &peaker Question is—
.That Tiile be e Title of the Bill. .
The motion was carvied.

Mr Deputy ‘ipeal:er Now ihe Minister for Town and Counitry:Planning
10 move that the Bill be passed.

e it (¥ oy Rper wid) T WEEE, § e SN
5 fadvrm rg B oWl -
Mr. Deputy Speaker : Motion moved—

That the Bill be passed ‘

Mr. Deputy Speaker : Question is-—

That the Bill be passed. |

- The mormn was camﬁd
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Mr. Deputy Speaker : Now the Commercial Taxation Minister 10
introduce the Haryana general Sales Tax. ($econd Amendment) bill, 199¢. He
will also move the motion for its cnnmdcrauon

ﬁﬂqaﬁ(@raﬁmﬁsmm) emaw@aa %sﬁaﬁﬁmﬂmﬁﬁmm@ﬂm
i) s 1996 wEIE W T—

% 7z ff wT B —
?ﬁgﬁﬂmﬁwﬁmaﬁ(ﬁfﬂamﬁ%ﬁ&wwwwmml
M. Deputy Speaker : Motion moved—

That the Haryana General Sales Tax (bacond Ammndmcmt} Bill be 1aken
inte consideration at onee.
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‘Mr. Deputy Spealmr questmn fg

That the Haryana Genera) Sales Tax (Second Amendmen L) Bﬂl ba taken
into consideration at once. -

The motzan was carrwd

Mr Deputy Speaker Now the I-Inuse wﬂl ccms:der thc bﬂl clause by
clause C ;

Clause 2
Mr Speaker Quesuon ism- ol
s ' That Clausc 2 stand part 01 the E;ll :
“ The matwn was mmed
S  Clause3
Mr. Deputy Speaker - Qﬁestion i‘a~—
That Clause 3 stand part of the Bill.
- The mmwn was carried
‘ . Clzmse 1
M. l)eputy Speaker Questmn ige—
.. That Clause 1 stand part of the Bill,
The mouan was camed
: . b;nmt:ng Formula .
Mr Deputy Speaker Quemou ig— - :
- ‘That Fnactm iz Farmula be thc Enacting l“mmuia ﬂf thc Bﬂl
' The motion was carried. :
. Title
M Deputy Speaker ; : Question js—
That Tide be the Tule of the BiH.
. The momm was mmed

Mr Deputy Speaker : Now the Cnﬂunermal Taxaﬁon Muusmr wﬂ] move
‘ thac the Bill be passed. !

“.ﬁﬂwﬁ(ﬁaﬁrﬁ%&mm) M&Wé‘ﬁar %W?ﬁrﬂrﬁ
- T T e e f
Mr. Deputy Speaker ; Mmscm moved-.
That the Bill be passed. |
s Mr. Deputy Speaker : Quesuon is-
o ThatmeBﬂ] bepassed. |
- The mot:.an was carried.
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Mr. Deputy Speaker : Hou'ble Members, now the Labour Minister will
move the official resolution, L e
Cooperation & Labour Minister (Shrt Ganeshi Lﬁl) : 8ir, T move that—

This House recommends to the State Government that appropriaie sieps
be taken 1o approach the Ceptral government for providing the suitable.
measores with regard to the distibution of Petrol Pumps and the Gas
agencies to the Co-operative Societies composed of needy and unermployed
youths of Haryana in order to provide gainful employment to them in the
State of Haryana.

mﬁawww,nﬁhwﬁﬁﬁﬁwmqmm%wﬁwﬁamr
sqprdy e T e Prever or ot Y TR ¥ it ] B it % e
ﬁﬁaﬁ%ﬁw{aha%rm%ﬁrmsﬁmﬂn%swﬁag@fﬁnﬁw%,ﬁﬁ%
mmﬁmsﬁam%wrmtmwm%mm%‘m{%qﬁwm
ﬁlﬁﬁmwmm%w@aﬁmﬁWWﬁﬂmﬁlﬁﬁ
W%WM@%I‘W@R‘WW#@W%&W
w@rm‘maﬁﬁ@ﬁﬁﬁaﬁﬁﬁ%ﬂﬁm%ﬁﬁﬁwﬁmﬁ@ﬁ%
o S e o T S N TS 9 B R et ofRamn THR ¥ T T B
it D S % Frg T a1 E, v e & T &, ol & o 12 warltal
@fﬂﬁ#%ﬁ%%@%ﬁ%{@ﬁﬂ%%ﬂ"ﬂ@rmﬁﬁ%ﬂaﬁwwi‘mﬁﬁq
ot A ¥ e & o iRl 2230 sy Arerve e o & Tl 5 3 Pt 10 @
%%ﬂﬁaﬁﬁﬁ%ﬁmmﬁﬁ%%ﬂm%fﬁfﬁwﬁﬁﬂﬁqmw&%i
< T AR TR e 5 SR S e Y S AP o A
ﬁamw@ﬁmﬂﬁﬁﬁmﬁaw&aﬁr@ﬁﬂﬂW‘WWﬁmﬂ
mﬁsmﬁwm.@a%smﬂﬁf%wm%ﬂﬁrﬁwﬁwﬁﬁwﬁm |
ﬁr@{atﬁrﬁaﬁﬁm%mwmﬂﬁﬁ%ﬁwwﬂﬁmﬁﬁwﬁmw%, W
e A R o EY TEodesioo & Ay S WO e E o o =Raww ¥
& YT %Q&qmwf&q%l%w%ﬁmw%ﬁqﬁqmmmgm
%wwﬁ@mﬁﬁzﬁﬁsﬁmﬁ%mmmwﬂtrﬁeﬁrWWm
ﬂﬁﬂ%ﬁéﬁfﬂﬁﬁﬁﬁf@éﬁfﬁﬂﬁ%%wﬁ,mmﬁmﬂmm
% e o iR TieeR o 0 w0t ) i R R

Mr. Deputy Speaker : Motion moved thate

This House recommends to the State Government that appropriate steps
be taken to approach the Central government for providing the suitable
meastres with regard to the distribution of Petrol Pumps and the Gas
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'+ “agencies to the Co-operative Sotiéties composed of needy aid memployed
youths of Haryana in order to provide gainful employment to them in the
SweofHaryana, e S :
S e p e () e e, § 9 g rE B o o
o ¥, vt ue o TRt Al & Y i ¥, s driker o Rpudie w5t
Rl AR 2Bt Goao & orr B Rt ey veer B | o v & Wi o TS
.. TR % vy o et 4 wwn B1 el et % 2w A e o
SRR v B R s S s e s o TosRo § 79 frzd Rt
il ¥t & 5% agn Sow e ¥ rof i R d % 5 ST B R

R ST o el (< O ) - S e, § W e % ST
ﬁ@w%amﬁ%wﬁﬁﬁn@aﬁw%aﬁmgw% S9H TR Wt
Relertert 3o ey &1 el ¥ R PRl onw s o 78 5 sl e
i, ¥ Yoo o B ¥y w5 e & efienon ¥ 5o v Rl 1 s 61 2o v

A 91 T et 3 e e o 2 v 52 6 R ¥ 9 Yo S
B 2, St Joiie st Yo 3 sweril  rmRs AR A i e ¥
o sy 2 Wiy mo e T8 Bt b AT e G s ol 21 Our
registers ave also open. 787 W <t a1 Rear s, e we o e o B W
%mwmﬁ?{ﬂ‘“ﬁ-m%ﬁﬂiﬁmﬁm% 3 et Foar S 3 § e wi
Wy, sivm 9% £ woremy o, ¥ oz 4 e A & Ry 4,732 @it o e
m%mﬁa&wmﬂﬂm&rmﬂwﬂm%iwmﬁmw%ﬁﬁm
& A TaR d E o WA e & Ul B A i U4t 307 ¥ 850 % w5
| Wmﬁw%ﬁﬁ%mﬁamnsﬁwwmm%wﬁw&m
Bt a1 S gon & SR B el ganiz Gl 3w A ¥ wam, s o B
R foraT ST | R B A G e a5 A
Mr. Deputy'Speékér:'QﬁesﬁQﬁ - o
 This House récomimends t0 the State Government that appropriate steps
- be taken o approach the Central government for providing the suitable
7 measures with regard 1o the distribution of Petrof Pumps and the Gas
©. - agencies to the Co-operative Societies composed of heedy and unemployed
. -youths of Haryana in order 1o provide gainful employment t¢ them in the
.. otate of Haryana, . : o

B The motion was carried, . o -
() Yo T T % fve e wen @ R T T FA |
. Mr f)ebuity‘ﬁp:chker : Hon’ble Members, now the Prohibition & Excise
Mimister will move anothér official resolution. N .
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| . Cooperation & Labour Minister (Shri Ganeshi Lal) : Sit, Ibeg to move
' “This House recommends to the State Government o approach the Central
Government for seeking Special Grant-in-aid to the State of Haryana for
bringing about total prohibition in the State which s infurthereance of
the directive principles of the State Policy as enshirined in the Constitation.
ot A9, %w%mﬁ%aﬁrmﬁaaﬁﬁraﬁwmgﬁs
-_“mﬁ@mwﬁwwﬁﬁr%i This policy is the death of povéity and
 the birth of prosperity. ety @t qiferd swr ¥ 8 aRn 1040 ¥ sree o, W @i
- aegd By v A, o WRR & O v o S o o v v A e B

sﬁm%%ﬁm&mwm%mﬁﬁmmﬁm %W%Wﬁmﬁsw
T e e e o

' Govérnment can ban it.

: agmﬂﬁﬁrﬁawm?ﬁrﬁﬂfum%wﬁﬁwmaﬁq@rmwaﬁ
Enf%qt R % Geart So0 3 v st ¥ o SRR o a A S ey
AR T | B S e Y, da) A s T e W SR 0 e R
¥ | e we ot s o dea o o e war ¥4 T e € B iR
SR 9y 1 Directive pnnclpias contained in Article 38 & 39 are hmd.mg upon
the Governiment also and it is the duty of the govamment that there should be
‘complete prombxtmn Tt becomes: the primary duty of the Goverpment 10
endeavour in such a fashion that there should be complete prohibition, TR Hi
mieT T A gl U B, 2uwe uor & aehr e ¥ o ) e o oy B s 3w
g o AR @ e A o e 9, Bk golel B e ¥ v
Qﬁrﬂ%ﬁﬁﬁ%@rw%ﬁrmﬁmﬁﬁmﬁmﬁﬂﬁm%!383?1T39
%E‘@:ﬁﬁ Rt % SR T T AT T FHIETEIS %, tnder that it is mandatory
and bmdmg upon the government that there should be complete pr()h.lbltlml Rl
W 5es Hkenw % apie offe o ol g 3, ¥ 9E o oo § AR swel @ new
R 4t &, @i a% B wlew & swet ¥ adw (OE e ¥ T 9 o B s
oRT Ut ¥ G R AT & S S ¥ 1ot % 20 s we el Rarfis 29
Ft o e omiEe ¥ 1 gl 7% At § R we e o v ¥ e i o
= 20 T i Y % ST O S, T A S b e o, A S s
=il AELRT &, T U § e RIS ey | seeR R & el
St o e e WG R e e e e e A, o gl Rl o & 2
e ) | R 1 R e i A o Gl eitam 2 enfarEe 9w ge
e ¥ | W B e ol e % i A o B ¥ | R I et et 1w
Ferér w1 4 o w1 & | o sftam 3 ol 3 W1 UT T o T ww o < o e e
TEr & T 9L S o T S T % W g gen %) Pug % Y oln R
% T Sl e STt d A B G T S oA T o Y| e g o
% T O §, pa ¥, usiidey E, g oo T I 9% o o RRa B
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T 9 - d i X et bl & e o e & e e 600
w&g%wﬁawwmwaﬁrgm%,wmﬁaﬁrwa&ﬁ%ﬁﬁqgﬁammm
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Bl U Y | '

- Mr. Deputy Speaker : Motion moved that—

This House recommends to the State Government to approach the Central.
governmient for seeking special Grant-in-Aid to the State of Haryana
for bringing about total prohibition in the State which is in furtherance
of the directive principles of the State policy as enshrined in the
Constitution. ‘

A wdte g i () SR R, ¥ A 7w e e B
W%ﬁrﬁﬁﬁmﬁmg@&r%ﬂ%mﬁtﬁrq%a@ﬁma%rq;{raﬂ"?r%afﬁq%mwm ‘
TR ST B e 35 B e oy T g v it ¥ W ¥ e % a e
Wﬁm%wﬂﬁrwﬁﬁ%ﬁmﬁ?wﬁaﬁéﬂrgﬂ@fﬁaﬁ?%&ﬁﬁmrmﬂ%l

WEHA W AR (s ) T W, B4 B Am ey
mﬁﬁtﬂm&fmﬂ%%aﬁﬁwéﬁr% TR TS B e i ¥ wqrems
LECa W'%w%ﬁﬁaﬁwnmwaﬁaﬁwa%%mmﬂ%f ST o a5
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Mr. Deputy Speaker :Question js._

This House recommends to the State Government to approach (he Central
‘ government for seeking special Grant-in-Ajd 1o the State of Haryana
tor bringing abou totat prohibilion in the State which is in turtherance
of the directive principles of the State policy as enshrined in the
Constitution, '
The motion was carried

Mr. Deputy Speaker : Now the House is adjourncd 6 9 30 4.0,
LIMmMOorrow.,

*13.55 bws.,  (The Sabha then + adiourned 611 9,30 a.m. on Friday, the
22nd  November, 1996,
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